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22.2.96

a request is nade for accomunodation,
with the consent of Mr, Ashok Mohanty,
i learned

 to 4,3.9%,

misdppropridtion. The fear is not that
if the petitioner is reinstateqd into
service, he would tamper with the
evidence. The @apprehension is that a
person charged with such misconduct
will not be trusted with, money
matters like the MNational Savings

Certificate Counter in the same office. !

I have heard Shri Rajan Mohapatra,
learned counsel for the applicant. The
dpplicant was suspended in Jamuary, 199
The chdrge-sheet was immediately issued
‘here is @ delay of three years. I woul
like to know when the Inquirgng Officexn
was appointed,- howmdny hedrings have
taken place and at what stage now the
inquiry sténds. That apart, the‘_tlf'vgneq
Sr.Sté@nding Counsel miy seek a-i%\kf-;wé

instructions @s tO whether the inquiry

is going to be completed within a peri¢<£L/,,
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of two months from to-day.
- For this purpose the case is
adjourned to 29.2.199.

Hand over copies of the orders to

the counsel for both sides;/)\aﬂ /\
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AMjourned to 1,3.96 with the

both the
mutual consent of sixhef parties,

) M mbe r (Admn, )
Oon behalf of Mr,3.85,Tripathy

Senior StandingCounsel, adjournegd
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